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MR. CHAIRMAN: There is no final 
decision yet of the High Court. (In-
terruptions) . 

SHRI K. MOHANAN; The High Court 
has asked the Governor to direct the Govt, 
to dismiss the Minister. That is the only 
point referred to the Bench.  
(Interruptions), 

MR. CHAIRMAN; Whether the Court 
can order such a dismissal is itself under 
question. Therefore, it cannot be  raised.   
(interruptions)... 

SHRI K. MOHANAN: Sir, prima-fecie 
case has been established that his particular 
Minister who has encouraged ... 
(Interruptions) 

MR. CHAIRMAN: You have some 
other method to protest. I cannot allow. 
Please excuse me. (Interruptions) . 

SHRI K.  MOHANAN:* 

MR. CHAIRMAN: This will not go On 
record. It will not be recorded by anybody. 

SHRI K. MOHANAN: I strongly 
protest  against   this. 

[At this stage, some hon. Members left 
the Chamber,] 

MIR. CHAIRMAN: Shri Chintaman, 
Panigrahi.   (Interruptions). 

(SHRI SATYA PRAKASH MALA-
VIYA (Uttar Pradesh); Sir, what about the 
Calling Attention? 

MR. CHAIRMAN: It will be taken up at 
5 p.m. I will explain. I have forgotten to do 
that. Some Members said that they are 
anxious to go to the airport to receive a 
distinguished visitor and therefore, they 
won't be in a position to participate in the 
Calling Attention. They requested me —
have it taken up at 5 p.m. and I have 
agreed. 

[Mr. Depnty.Chairman in the Chair] *Not 

recorded. 

 

 

 

THE DELHI     FIRE     PREVENTION 
AND  FIRE  SAFETY BILL  1986 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANl PANIGRAHI): Madam, 
Deputy Chaiman, I beg to move: 

"
That the Bill to make more effective 
provision for the fire prevention and fire 
safety measures in certain buildings and 
premises in the Union Territory of Delhi, 
as passed by the Lok Sabha, be taken 
into consideration." 

Madam, in June 1993, the targic fire accident 
that took place in the Gopal Tower Rajendra 
Place, Delhi, greatly agitated the minds of the 
general public and also agitated the minds of 
our hon.   Members.     This incident high-
lighted the inadequacy of fire safety and  fire 
prevention  arrangements  in multi-storeyed  
buildings.     Therefore, the Buildings Bye-
laws were enacted and  enforced  from  23rd 
June,   1983. Thereafter it became necessary 
to obtain a "no objection" certificate from the 
Chief Fire Officer as well as     to comply 
with the specific recommendations for 
installing adequate fire safety precautions and 
means of escape in all these buildings.    And 
no completion certificate for any biulding 
would be issued without a    "no    objection" 
certificate from the Chief Fire Officer. But 
this was not so in respect of buildings 
constructed    before the    enactment of these 
building bye-laws, that is, before June 1983.    
Therefore, Madam, the position was reviewed 
in regard to equipping high-rise buildings in   
Delhi  with  necessary  fire-fighting 
equipmert.    It was found that      out of  220  
high-rise  buildings    reviewed after the 
Gopal Tower fire, 194 buildings continued to 
be deficient in respect of fire   prevention    
and    safety precautions.     Inspections   then  
were carried   out  and  major   defects were 
pointed out by the Chief Fire   Officer to the 
plan-sanctioning authorities, the New Delhi 
Municipal Committee,   the Municipal    
Corporation,    Delhi      the 
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[Shri Chintamani Panigrahi] D.D.A. and 
the Delhi Cantonment Boad. The owners of 
these buildings were requested to remove the 
deficiencies. But the local bodies reporti-ed 
that the owners and the builders of those 
buildings did not respond to the requests and 
did not attend to the deficiencies which were 
pointed out to them. All these .things were 
taken into consideration. Therefore, it was felt 
that the problem could not be tackled unless 
some stringent provisions existed for the 
enforcement of fire safety measures. 

The existing provisions in the Delhi 
Municipal Corporation Act, 1957 to enforce 
fire safety measures, particularly in multi-
storeyed buildings were found to be moat 
inadequate as they provided for imposition of 
a maximum penalty of Rs. 500 only for the 
infringement of bye-laws and in case of 
continuing infringement, for an additional fine 
of only Rs. 20 per day Although the Delhi 
Fire Brigade exercise jurisdiction over the 
entire Union Territory of Delhi, there are four 
local authorities which are also functioning 
and they have their respective jurisdictions. 
Therefore, it was found that it was better to 
have a single unified agency which could en-
sure the safety of all these high-rise buildings 
and also fire safety in general in the Union 
Territory of Delhi. So to have effective 
control and to take necessary safety measures 
for both prevention and fire safety, this 
measure has been brought. 

Madam, the salient features of the Bill are 
here in the Statement of Objects and Reasons. 
But I can point out that in clause 2(c), the 
scope of the definition of the word building" 
has been enlarged to include any structure 
whether of masonry bricks, wood, mud metal 
or other material. 

Cinemas, hotels, restaurants, nursing homes 
and other industrial and commerctel  
establishments employing 

over 60 people are now included in, the 
definition. 

The definition of premises" has also been 
enlarged to include garden, ground and out-
houses as well as all temporary structures. 
Improvised tents and "shamianas" also now 
come within the purview of this Bill. 

This Bill also contains provisions for 
imposition of penalty of imprisonment up to 
six months and a fine of Rs. 50,000 or both in 
cases of noncompliance. Where the offence is 
a continuing one, a further fine of Rs. 3,000 
per day will be levied until necessary 
measures are adopted to render the building 
and premises completely safe  from  fire. 

We have made provision for appeal also. In 
case any person feel aggrieved, he can go in 
appeal to the Appellate Tribunal and them to 
the Lt. Governor, Delhi. So a unified authority 
is being provided so that it can coordinate and 
supervise the efforts of these local bodies. 
This Bill is most non-controversial. I would 
appeal to honourable Members, as I got their 
cooperation in Lok Sabha, I believe I would 
get rheir support in Rajya Sabha also, because 
all the Members were agitated that we should 
bring in safe fire-fighting measures in Delhi. 
Recently also the fire in Hotel Siddhartha was 
inquired into by a commission of inquiry and 
we have laid on the Table of the House the 
report of the commission of inquiry. Many 
deficiencies were found in the present system 
and through this Bill we are trying to see that 
we will overcome those deficiencies and make 
our fire-fighting machinery in Delhi more 
efficient, m»re modern, so that we can 
successfully meet the challenges in the 
multistore-yed buildings in Delhi and other 
places. I hope I will receive the same 
cooperation from honourable Members in this 
House as I received in the other House. 

The question was proposed. 
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DR.   R.  K.   PODDAR   (West Bengal):   

Madam Deputy Chairman,      I rise to support the 
Bill.-   As the Minister has said, it is a non-
controversial Bill,     I  only  wonder why so much 
time was taken to bring forward such a Bill.    The 
Bill is, of course, an improvement.    It has 
provided for increased penalties.    It also 
incorporates a salient feature saying that with 
three hours' notice  any premise can be entered  to 
see  whether the    fire prevention  rules  have  
been  adhered to, fulfilled, or not.    Sometimes    
we find that on religious grounds or because of 
social customs it may be said that the premises is 
occupied by women and it cannot be entered. 
Therefore, there is a provision in the   Bill that 
with proper notice such premises also can be 
entered.    However, I request  the  Minister to 
make it more    rigorous so that    such a bill    
should not be made a smokescreen for doing 
something anti-social  or doing some hazardous    
things.    Penalties      have been increased, as the 
Minister   has Said, but the question is, it is not 
true that rules were not there so far; rules were 
there but the rules were never enforced.    Here is 
a summary of the report by Justice Khanna on    
Hotel Siddhartha  fire.    The  report  says— 

"In clear violation of the      laws the hotel 
management converted its car parking area 
in the    basement    into a banquet hall." 

There was nobody to check how car parking 
area was converted into      a banquet  hall.     
Then   the  finding  of the Inquiry     
Commission was     that most of the people did 
not know that a fire was raging there.    There     
was no public address system in the hotel to 
warn the people that a fire broke out.    Justice 
Khanna says- 

"The hundreds of hotel guests doors or 
through the public address were not 
informed of the disaster at any time either 
by knocking their system or internal 
telephones, forcing most of them to fed for 
themselves.    The fire broke out at 1.30 

 

A.M. and the Fire    Services    men. were 
handed over the master key of the hotel at 3 
A.M." 

So the point is when rules are made, , I request 
the Minister to see that the rules are obeyed,    
the   rules are enforced.    One suggestion I 
would like to make and that is every year    the 
Minister  should place  before  Parliament a list 
of the buildings      where these flre prevention 
rules are      not being followed and what steps      
the Minister or the Ministry, or the authority 
concerned has taken -to see that these rules  are  
obeyed. 

AN HON.    MEMBER:      And   who owns  
those buildings. 

DR. R. K. PODDAR:  Why     acen't the Rules  
obeyed?    It is  because of the people who 
matter.    It is not the ordinary roadside 'dhaba' or 
the poor people who stay there.    It is the people 
who have their connections; they are well-
connected people.    That     is why the rules are 
flouted.  They are above rules. There are so many 
Acts on the Statute Book.    Many of them adorn 
the book-shelves of lawyers and brokers.    
Kindly see that these rules are obeyed and 
enforced. 
Thank you Madam. 
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SHRI KAMALENDU   BHATTACHARJEE   
(Assam):   Respected  Madam Deputy Chairman, 
I rise here to sup-port the  Delhi  Fire  Prevention  
and Fire Safety Bill, 1986. This Bill seeks to make 
more effective provisions for the fire prevention 
and    fire    safety measures in certain buildings 
and premises in the    Union      Territory    of 
Delhi.    Madam, we all know the famous story of 
Tolstoy, "'A spark neglected burns    the    house."    
Madani this saying is not only true in spiritual 
terms but it is also true in physical terms.    Fire 
has always been a great menace, but of late it has 
really assu-l      med menacing proporations in 
Delhi- 

 

 

 

fire fighting system is not only a fire fighting 
machinery. They also work as a first-aid 
centre. They do many other services also. 

Fire services are to be    restructured 
reorganised and re-intensified. 

Then the whole fixe fighting system
has to be totally reorganised and not
only this,  
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[Shri Kamalendu Bhattacharjee] And 
after that fire in Siddharth Hotel, fire broke 
out in so many pandals all over Delhi. And 
it is a very welcome move and it is 
something very significant that the 
Government has come forward with a Bill 
to effectively fight this menace of fire. And 
that the Bill itself is a very non-contro-
versial one is apparent from the fact that a 
very severe critic from the CPM Party even 
restricted his criticism to the simple 
expression of wonder why the Government 
took so much of time in coming with the 
Bill. This proves the impartiality, this 
proves the most non-controversial nature 
of he Bill. 

Madam, it is a very distrubing piece of 
news that out of 220 high rise buildings in 
Delhi, more than 190 buildings do not have 
the proper fire fight-Bng equipments at all-    
And this,      I think, has been a very good 
step on the part of the Government to come 
out with this sort  of    legislation   to 
effectively fight this fire.   But though 
paradoxical,  it is  true,  Madam,  that laws      
are        honoured   in        India more in 
breach than   in   adherence. There are many 
laws.    For example, you   cannot  start   a   
pharmacy  without purchasing a refrigerator.    
It is a   specified law   and    nobody    can 
violate at.    But   if you  go  in for physical   
verification,  you  will  find that   a  
pharmacy  has  on  register  a particular 
refrigerator but it will be in another's place 
living in a different locality.    You will go 
on making  laws.    Bvt    many  people   who 
want to cheat would just make some other  
provision and try to find  out how to get 
away with the law. Laws will  be  there on 
paper.    If  these laws  are not properly 
implemented, 5f the, Executive authority,   if 
thte person  who   is  to  execute  the   law in  
the  field   is   not   very   sincere  in his 
efforts, then laws will remain on paper    
only.      Now,     Madam,     the. definition  
of the  two  terms,   building and premises, 
has been enlarged and  it  is   really  a 
welcome  change 

in the. law. And in Clause 9 it is specified 
that "No court shall entertain any suit, 
application or other proceeding in respect 
of any notice or order under this Act and no 
such notice or order shall be . called in 
question otherwise than by preferring an 
appeal under this Act." It is a . very 
welcome dhange and, I think, it will save 
time because in many cases it is a time.-
consuming process. But, Madam, I am not 
sure about Clause 14 where, I think,, many 
dishonest people will try to take advantage 
of this provision. This provision says, and I 
quote: "No suit, prosecution or other legal 
proceeding shall lie against any person for 
anything which is in good faith done or 
intended to be done under this Act or any 
rules made thereunder." So, somebody may 
try to take advantage of this wording— 
"anything which is in good faith done". 

Now,  Madam,  I  want  to  submit one  
more   thing.     The     Hotel   Sad-dharth  or  
the  big  pandals   are   the places where 
people from big families   gather  and  spend    
their  time. This  is   one   aspect  of  the  
problem. But   I  want   to   draw  the   
attention of the Government to another 
aspect. That  is  about  slum  areas and the 
thickly    populated    market     areas; 
Madam, if you go and see for your-jself  how  
is   this   Bhagirath   Market and other places,  
you will find how a  single  match  stick  
might  lead  to a  great conflagration within 
seconds-. Madam,   this  is  a   very    
dangerous thing, especially in the, slums.   I 
very recently- read! Dominique  (Lapierre's 
'City of Joy.    It relates to a slum town   near     
Calcutta,     Anandnagar. This description 
given in the     book with   its   labyrithine,    
quarters     and huts very      appropriately fits 
in the slum areas of Delhi and if anything 
happens   in  such     areas     the  poor people  
will    greatly suffer.    So,  I would like to 
draw the  attention of the hon. Home 
Minister, who is here, to  this   matter   and 
request Mm  to 
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do something special about the poor people 
who live in these slum areas because when a 
fire breaks out, these people become really 
the targets and they are helpless. I know when 
there is fire, it means loss of life. And loss of 
life is an equally serious thing be it rich or be 
it poor. As you see the authorities concerned 
are not taking adequate measures against 
accidents by fire or fire fighting measures in 
these high-rise building, restaurants and 
cinema halls. They are not following the 
prescribed rule and regulations in this matter. 
And, therefore, stringent action must be taken 
against them whenever such lapses come to 
the notice of the Government. I would 
therefore request the Government that they 
should give their sharp and pointed attention 
to this particular aspect, i.e. saving the life of 
the poor people from accidental fires who live 
in slum areas. 

With these words, Madam, I support  the  
Bill.    Thank you. 

SHRI YALLA SESI BHUSHANA RAO 
(Andhra Pradesh) Madam Deputy Chairman, I 
welcome this Bill, which is a non-
controversial Bill. But the scope of this Bill is 
very much limited. The Bill is called Delhi 
Fire Prevention and Fire Safety Bill. But the 
Government has a responsibility to think 
beyond the scope of this Bill also, which 
pertains only to delhi. Fire is an accident and 
an emergency. -But it is an emergency out of 
all emergencies, because it causes a lot of 
havoc both in respect of loss of life and loss 
of property. That being so, a new thinking) is 
necessary in this matter not only for the 
territory of Delhi but there must be a new 
conception of fire prevention and fire fighting 
for the whole of the country. So far it has 
been a non-Plan area. The funds needed are 
not there. The States are tackling the prioblem 
in their own way. The Center   must   give   
some   guidelines. 

Moreover, this must also be included in the 
Plan programme so that comprehensive, fire-
fighting and fire prevention measures can be 
thought of. 

Secondly, Madam, the subject of fire 
prevention and fire -fightinti measures are not 
included in any syllabus of our educational 
ssystem. The traffic rules and first aid do form 
a part of our curicula at certain levels. But fire 
prevention and fire-fighting measures are a 
very important aspect of our educational 
system and should form a part of the syllabus 
at appropriate levels. As the position obtains 
today, most of the people in hotels, cinema 
houses and other sectors do not know of fire-
fighting measure?. A comprehensive 
knowledge of fire-fighting measures is 
absolutely" necessary and this knowledge and 
consciousness must be imparted right  from   
the   childhood. 

Now, Madam, in this country there are a 
number of villages and small towns where 
there is no fire-fighting equipment or 
machinery. We must see that some fire-
fighting machinery and knowledge in the 
subject is given throughout the country. 

Then, Madam, no mention is mad in the Bill 
about the funds that any needed for tackling      
this    problem Wherefrom   are  the   funds   
going  t come? The Corporation     may     allo 
some funds.    Those funds slone will not   be      
enough.     Adequate  fund; should be 
provided for tackling th problem      
effectively. An      All-Ind Fire Prevention  
Commission may t thought   of.     Such   a  
Commission necessary to reorient and 
restructu' the  whole system-There   is  another  
important  this namely,   there   should  be     
sufficie water   available.     Even   if   there 
fire-fighting equipment  if      there no    water    
nothing    can    be    dot Therefore   the    
local administratie 
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[Shri Yalla Sesi Bhushana Rao] should he 
asked to maintain sufficient water in the 
hydrants to fight Are. Yesterday, there was a 
fire in the, town hall of the" Delhi Municipal 
Corporation. This shows that even 
Government institutions are not careful in this 
regard. 

With these words, I welcome the Bill and I 
once again suggest, the Government may 
consider the question of setting up an all-India 
Fire Prevention Commission.    Thank you. 

SHRI       V.       NARAYANASAMY 
(Pondicherry):   Madam,     thank you very 
much for giving me this opportunity  though   
I   came  late  because I went to the airport. 

DR. BAPU KALDATE: That is right. That 
we know. I told Madam before you came. 

SHRI V. NARAYANASAMY: Madam, I 
rise to support the Delhi Fire Prevention and 
Fire Safety Bill, 1986. Madam, this Bill has 
been brought forward in view of the disaster 
which took place in the Siddharth Hotel and in 
some function at Ashok Vihar and other places 
in Delhi. We find that in Delhi, a number Of 
highrise buildings are coming up and the 
builders have not taken precautionary 
measures and they have not installed fire-
fighting equipment in the buildings for 
fighting fire as and when it is sparked off. 
Therefore, the Government have brought for-
ward this Bill for the purpose of making more 
effective provision for fire prevention and fire 
safety measures in the Union Territory of  
Delhi. 

I would like, to take up one or two aspects 
in this Bill. Section 7 says: 

•"" "(1) The Chief Fire Officer shall, in the 
event of non-compliance of any notice 
issued under section 4 or section 6 takes 
such steps as may be necessary for the 
compliance of such   notice 

This is a very vague provision because it says 
"...take such steps as may be necessary for the 
compliancy of such notice. I would like to 
submit that this particular provision may be 
misused either by the Chief Fire Officer!, or 
by the nominated authority. This is because 
there is another clause which clearly says: 

'1(2) All expenses incurred by the Chief 
Fire Officer in relation to any steps taken 
by him under pub-section (1) shall be 
payable by the owner or occupier on 
demand and shall, if not paid within ten 
days after such demand, be recoverable as 
arrears of land revenue". 

The- Chief Fire Officer may instal the fire-
fighting equipment and recover the amount as 
arrears of land revenue. Therefore, this 
particular provision should have been made 
very specific, enabling the occupier or owner 
of the building to comply with the notice 
properly. This provision should be made 
specific I would also like to suggest here that 
when the notice is sent to - the occupier or 
owner of the building and if he does not 
comply with that notice, the Chief Fire Officer 
should send another notice as to what steps he 
is going to take. An opportunity should be 
given to the occupier or owner of the building. 
This is missing  in the Bill. 

There is another- aspect which I would like 
to mention, in regard to appeals. The first 
appeal lies to the Appellate Tribunal and 
second appeal to the Administrator. Here, I 
would like to point out that this is a very 
important legislation. If there is a delay of 
even one or two hours, it will create havoc in 
the locality. Environment will also be 
affected. Therefore,, there should be a specific 
clause added that there will not be any stay 
granted either by the appellate authority or by 
a court of law.     If  this   specific   clause  is   
not 



201       The Delhi Fire and [25 NOV. 1986]       Fire Safety Bill, 1986      202 

there, a person can pull on with, the help of 
the stay order which can have dangerous- 
consequences. Therefore, that provision  
should he there. 

Then,   Madam,   in   Delhi   there  is more    
than   1005   operational    staff working  as   of 
today and  a  sum  of Rs.  4,57,91,000 has been  
allocated by the  Government    for    the     
current budget year.  There     are  more than 
3153 calls that they have attended to during the 
year.    In this connection, I would like to draw 
your attention to    Justice    Khanna    
Commission's report.    Justice Khanna had 
investigated into  the  Siddharth Hotel  fire, 
which was the  major fire  that took place in 
Delhi.  In his report of  173 pages, he was able 
to give a      clear picture   about    this.      He   
has    also pointed   out  the  defects which 
were, noticed  at the time of the enquiry. In his 
report he has said:  The disaster that took place 
in the Siddharth Hotel is very pathetic.    He 
also said that    39     persons     died     due     
to suffocation. The      fire was      noticed at     
1.30     A.M.     of     January     23, 1986,   and 
the  fine  fighting machines freached  the place  
after!  one hour. Immediately     after    the    
fire    was noticed the hotel authorities cut  off 
the  electricity  with   the,  result  that no  then 
faiqilBtie^ were  available. The doors  could 
not be opened because the key was not to be 
found. Further,  he has said  that  the hotel fire 
detection system also failed, the management   
staff  switcned   off  the power supply     and      
therefore, the entire  hotel became dark.    The 
fire broke  out   in   the  basement  due   to 
leakage   of  cooking   gas.    That  was the   
finding  given by    the    Justice Khanna  
Commission.    He  says:   The Hotel basement 
did not have mechanical     ventilation    and 
signs of escape routes.   The hotel was 
constructed  in   such  a  way  that  it  is   not 
accessible   by  the  fire   extinguishers. 
Therefore,   I  would like  to  suggest that   the,  
findings   given  by  Justice Khanna  
Commission  are very important.    In   his final     
observation, Mr.   Justice Khanna has said:-. 
One 

cannot escape the remoresful assessment that 
SQ far as human tragedy, it was avoidable if all 
the system worked well. Therefore, it is very 
clear that the Government .should have a 
policy that all the. buildings -having an height 
of more than 200 ft. will not be allowed within 
the vicinity of the town limits of Delhi. It 
should -be made very clear in the rules that 
200 ft. highrise buildings within the vicinity of 
the Delhi town limits would not be permitted 
to come up. Government should be careful to 
see that high-rise buildings are not constructed. 
Otherwise, it will be a problem for the 
Government and for the fire fighting people 
because they do not have even sufficient 
ladders. The fire extinguishers will not work 
properly. 

Finally, I would like to say that the findings 
of Justice Khanna Commission are very 
important. They were placed before the House 
and the Government has accepted . the report 
in toto. Care should also be taken while 
framing rules. About the Bill I have already 
mentioned two points. For efficient fire 
service, there should be coordination between 
the local authorities and the fire fighting 
officers because Justice Khanna has stated 
that- there wag/no coordination and, therefore, 
there was delay and the delay caused the loss 
of life. Therefore, coordination aspect should 
also be considered at the timrs of framing the 
rules.' 
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THE DEPUTY CHAIRMAN. The "House 
stands adjourned for lunch and will meet 
again at 2.30 P.M. 

The House then adjourned for lunch at 
thirty-three minutes past one of the clock. 

The House reassembled after lunch at 
thirty-two minutes past two of the clock; the 
Vice-Chairman (Shri G. Swaminathan)  in the 
Chair. 
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SHRI          GHULAM RASOOL 
MATTO   (Jammu     and Kashmir) 
Mr.  Vice-Chairman,   Sir, I  rise      to 
support the  Bill. 

The Bill is a little belated, but anyhow it 
has come. This Bill is a very important 
one,. The emphasis in this Bill under clause 
3 and 4 is on the height. -I would request 
the hon. Minster to take into consideration 
this fact that it is not only the height that 
should be taken into 

consideration but also other factors like 
location, etc, of the factories, houses, 
hospitals and hotels. Sir, this Bill takes 
into consideration the height of the rising 
building because obviously this Bill has 
come after the Hotel Sidharth incident. 

Sir, I had an occasion to visit Old 
Delhi near Jamma Masjid area. There is a 
big by lane going parallel to Jamma 
Masjd road and in that lane I found 
hazardous shops having lathes, printing 
presses, etc. They have to use certain 
explosive things right in the lane itself. I 
want to know how this Bill going to 
cover such shops which are more 
hazardous than this hole incident. 

The only salint feature, to my mind 
in this Bill is the making of the rule 
which has been provided under sec 
tion 16. Sir, this Bill is a mode 
Bill and this Bill has got to b 
a model Bill for the entir 
country.      I,  therefore, es 

you and suggest to you while fram ing rules 
you should call a meeting     of the Chief 
Fire Officers of all th j     States  and 
emphasis in that  nieetin that height alone      
should not be consideration.  As our  hon.      
friend Mr. Jagdambi   Prasad Yadav has sa 
that electric wiring is the main rea son for 
the fires that take place. W have seen in 
Jammu and     Kashrru also that    electric 
wiring causes fii accidents.    Under these     
rules y have to specify as to    what type 
electric  wire  a particular     buildir has to 
ulse so that this   hazardous a cidents do not 
take place. This poi) has to be taken into 
consideration say this because    there are     
mai shops, and many small houses, wh are 
not covered under this Bill. U der the rules 
and height     means j    height ranging from 
1 ft. to 1,000 because the height is not    
specifi So it can come    under any   heig 



     211                    The Delhi Fire and       [ RAJYA SABHA ]     Fire Safety Bill, 1986       212 
[Shri Ghulam Rasool Matto] The rule 

formation is the most     important part of this 
Bill and, therefore, you can     discuss it     with 
the Chief Fire Officers of all the States, You 
can discuss with them not only with respect to 
the high rise hotels, but with      respect to the      
existing  buildings where such hazards are al-
ready there. I have studied this Bill only a few 
minutes ago and I have  seen in this Bill that 
there is a room for making rules to cover those 
areas also which are not covered under this 
Bill.    I hope, the Minister will take this into 
consideration.    With respect to the rules, there 
are two things that I have to state.   It is   stated    
that   three hours notice will be given. 

"The nominated authority may, after 
giving three hours notice to the occupier, 
or, if there be no occupier, to the owner of 
any building having suci: height as may be 
specified by rules framed under this Act, or 
premises, enter and inspect the said 
building or premises at any time between 
sunrise and sunset where such inspection 
appears necessary for ascertaining the 
adequacy or contravention of fire 
prevention and fire safety measures". 

Now, what will happen?   Neither the proprietor    
of    the     House     nor     any Manager     of     
the     hotel    will    be there   at   that    
particular   time.   So, under  the  rules,  you  
have  to  cover this also that in case nobody is 
there and notice has to be given, there must be 
somebody in whose presence, the notice can be 
given.    It is restricted here to the occupier and 
the owner.   If the occupier gets a person who 
can come under the employment of the hotel or 
of the house which is to be inspected, then it is 
alright.   Otherwise, this lacuna should be 
plugged by rule. That is very important because 
somebody-will say, neither I am an occupier nor 
an owner.    Whatever action they have taken 
against me is illegal.   This mays be thought of 
in advance so that    this    loophole   is plugged.   
I have seen two   cases   mysilf. For    instance,   
the    prescribed    authority prescribes that a fire 
fighting    equipment should be there.    But what 
do they do? They go to the kachra bazar, buy an 
old 

set and keep it there. When the inspector 
comes, they show him that here is the fire 
fighting equipment that you have prescribed 
under the rules but actually, that equipment is 
not in working condition. So, under the rules, 
it should also be provided that whatever 
equipment is provided under the instructions 
of the Fire Officer must be in perfect working 
condition: This is a very important aspect and 
it must be kept in view. I again reiterate that 
rules framing in this Bill is a very important 
thing and for that, a meeting of the Fire 
Officers of all the State Governments should 
be convened in Delhi to discuss it at length. 
This Bill is going to be a model Bill which 
will be adopted by all States. Once this Bill is 
adopted, this should be circulated to all the 
States and they should be asked to make 
similar Bill on the same lines. This will have 
a" pioneering effect. Thank you. 
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SHRI CHINTAMANI PANIGRAHI; Hon. 

Vice-Chairman, Sir, I am extremely grateful to 
all our hon. freinds who participated in this 
debate. I am also extremely happy at the in-
terest that the hon. Members have shown so 
far as this important and non-controversial Bill 
is concerned. I am grateful to the hon. 
Members Shri Poddar, Dr. Kaldate, Shri K. 
Bhattacharjee. Shri Sesi Bhushana Rao, Shir 
Narayanasamy, Shri J. P. Yadav, Shri Shukla, 
Shri Matto and the last speaker, Kumari 
Sayeeda Khatun. > The hon. Members have 
given their whole-hearted support to this Bill 
and while supporting this Bill, they have put 
forward many good suggestions for improving 
this Bill and while framing the rules, for 
taking into consideration the suggestions that 
they have made. Here I may point out in the 
beginning itself 

that while framing rules under this- 
Act, all the suggestions will be taken 
note of so that we can see that 
whatever deficiencis are there, are 
overcome. ... 

Now, two or three points were made about 
Siddharth Hotel. We placed the enquiry 
commission's report on the Table of the House 
so that the hon. Members may come to know 
what are the deficiencies in thess high-rise 
buildings in Delhi itself. But at the very 
beginning let me make it clear that we will be 
very happy if this can be a model bill for all 
the-State Governments. We shall be Very 
happy if all the State Governments can accept 
this model Bill and rules, whatever we are 
framing here. But, as you know, the fire 
fighting service is a State subject. If they 
Want, they can accept this and frame their 
own Acts in their respective States. We can 
give whatever gui-dence they may want from 
the Centre. We can also help them in framing 
their rules and Acts, as they like. Sa far as 
Siddharth Hotel is concerned, some hon. 
Members pointed out certain deficiencies as 
mentioned by the Khanna Commission report. 
We placed it on the Table so that hon. 
Members could go through it and put forward 
their suggestions as to how. these deficiencies 
could be overcome and whether some 
amendments are also necessary to overcome 
them. Hon. Members wanted to know what 
responsibility was fixed on whom. Now this 
commission was appointed by the Delhi 
Administration. So it is not from our side; it is 
from their side. It has pointed out that the 
Delhi Administration is taking action to fix 
individual responsibility for acts of omission 
and commission contributing to this tragedy. 
So far as we are concerned, we have also set 
up a kind of task force to look into what the 
recommendations are and how they are being 
implemented. We are monitoring it. 

DR. BAPU    KALDATE:    Will the task 
force investigate into the report    and come out 
with its: conclusions? 
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SHRI CHINTAMANI PANIGRAHI: 
Whatever Delhi Administration is doing, we 
are trying to see whether it is implementing the 
reommenda-tions are not. Honourable 
Members  have expressed their anxiety as to 
what we have to do. Honourable Members have 
asked what we are doing for modernising the 
fire fighting •services in Delhi. It concerns all 
of us. What we have done is we have given 
about Rs. 11.5 crores and Delhi Administration 
also is trying to spend about Rs. 5.6 crores this 
year. Whatever deficiencies have been found 
from the report, we are trying to remove them, 
we are trying to improve the equipment. We 
are providing five more fire service stations in 
Delhi. Wherever there is a lack of ladders, we 
are providing them, whatever equipment is 
necessary, we are trying to provide it, if 
necessary, by improting it from other countries. 
So, we are trying to make Delhi fire fighting 
service one of the most modern fire fighting 
services... 

SHRI V. NARAYANASAMY: You are 
providing more Fire service stations; are they 
in addition to the exsting ones? 

SHRI CHINTAMANI PANIGRAHI;   
Yes,   they  are   additional  fire 
fighting service stations. In order to strengthen 
Delhi Fire Service a scheme of Rs. 11.83 
crores has been approved and Delhi 
Administration has also released Rs. 5 crores 
during he current financial year and it 
proposes to release Rs. 633 crores during the 
next year Five more fire service stations have 
been sanstioned and civil works for four of 
them have already started. Honourable 
Members have asked what tnore new 
equipment we are bringing in. One hundred 
building apparatus sets have already been 
obtained and a hundred more are   in   the 
process. 

 One hydraulic platform-cum-tum table ladder 
costing Rs. 14 lakhs has been procured and 
three more such ladders are being 
manufactured abroad and we are improting 
them. In respect of high-rise buildings about 
which honourable Members have as- 

ked, owners of 220 high-rise buildings 
have been informed of the fire safety 
requirements needed in their buildings 
and they have been asked to make 
good the deficiencies within ninety 
days. These instructions have been 
issued after spot inspection conducted 
by Delhi Fire Service. A few owners 
have complied with the instructions 
and some others are in the process 
of implementing the recommendations. 
These instructions are being pursued 
vigorously.   Therefore,     from all 
accounts we are trying to come up to the 
expectations of our honourable Members. I 
would like to touch some of the points made 
by honourable Members. Regarding 
protection to public servants, under Clause 14 
we have provided for protection to public 
servants acting in good faith. When public 
servants take some action and they need to be 
protected, they will be protected. As regards 
inspection we have made a provision in 
Clause 3(1) which gives power to the nomi-
nated authority to enter into and inspect any 
building or premises at any time if there is any 
urgency. Therefore, we have already taken 
into consideration whatever suggestions 
honourable Members have made. And if any 
suggestion does not find a place already in the 
Bill. under Clause 16 we have power to frame 
rules. 

rules. You also mentioned 3.00 P.M.   about 
hazardous    materials 
being stored in certain places. While making 
the rules while framing the rules, I think we 
can take into  consideration all these things. 

DR. BAPU KALDATE: What about the 
disposal of appeals which I mentioned? 
Because you have not mentioned about the 
time for going in for appeals, I had asked 
about the time schedule. If it goes on for 
months together, then this Bill cannot be 
effective at all. 

SHRI CHINTAMANI PANIGRAHI: I 
quite agree with you. As you have said just 
now, there should not be any delay in these 
cases. 
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DR.   BAPU  KALDATE;     But  how 
can you do it? 

SHRI CHINTAMANI PANIGRAHI: You 
know, we have inherited a system and in that 
system you have the scope for appeals. That is 
why we have (barred the jurisdiction of the 
courts in this and we have seen to it that this 
does not go to the court at all. Even then we 
shall take care of this depending on the 
urgency of the situation and the man who is 
there has to take this into consideration and 
see what the urgency of the situation is and I 
hope that our sentiments and the sentiments of 
the people will be considered by those who   
sit   in  judgment  in  such   cases. 

I have received all co-operation from the 
honourable Members and I am extremely 
grateful to them and I hope that the Bill will 
be passed. Thank you, Sir. 

clock, the Vice-Chairman (Shri G. 
SWAMINATHAN): The question is 

"That the Bill to make more effective 
provision for the fire prevention and fire 
safety measures in certain buildings and 
premises in the Union territory of Delhi, as 
passed by the Lok Sabha, be taken into 
consideration." 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRI G. 
SWAMINATHAN): We shall now take up 
the clause-by-clause consideration of the Bill. 

Clauses 2 to 16 were added to the Bill. 

Clause 1 the Enacting, Formula and the 
Title were added to the Bill. 

SHRI CHINTAMANI PANIGRAHI- '  Sir, 
I beg to move: 

"That  the  Bill  be  passed." 

The question was put and the motion was 
adopted 

THE       APPROPRIATION       (RAIL-
WAYS)  NO. 4 BILL, 1986, 

THE VICE-CHAIRMAN (SHRI G. 
SWAMINATHAN): We shall now 
take up the Appropriation (Rail 
ways) No. 4 Bill, 1986. Mr. 
Vaduthala. 

SHRI T. K. C. VADUTHALA (Kerala): 
Mr. Vice-Chairman, Sir, I am thankful to you 
for having given me a chance to speak on this 
important Bill. 

Sir, at the outset, I would like to invite, the 
attention of the honourable Minister to the 
deteriorating conditions in the railway 
network in Kerala which has become the sub-
ject matter of criticism in the Press and also 
among the people of Kerala. 

Sir, transport system has a very important 
role to play in the economic growth of the 
country, A well-knit and co-ordinated transport 
system is an asset to the nation's commerce 
and industry. But this significant factor does 
not seem to have been kept in view white 
taking up-the extension programmes so far as 
Kerela State is concerned. Since, 
Independence, the only expansion in rail traffic 
in Kerala is the Quilon-, Ernakulam line and 
the extension from Trivandrum to 
Kanyakumari. Work on the new Broad Gauge 
line between Ernakulam and Alleppey is at a 
stand still. The amount sanctioned for this line 
in 1979-80 was-Rs. 15.00 crores. The work 
has-not been completed and the cost as per the 
revised estimate is Rs. 30.25 crores. If this is 
going to be postponed again, the estimated cost 
will rise even to a high amount. The delay in 
completion, apart from the increase in cost, has 
delayed its utility and resulted in loss of reve-
nue return on the, investment Similarly, the 
extension up to Kayamkulam from Alleppey is 
also delayed for want of funds and also-the 
Kuthipuram.Guruvayur    line    is 


